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IN THE CENTRAL ADMINISIRATIVE TRIBUNAL, JAIPUR BENCH,
JATPUR ,
- Date cf crder: & il pus |

Oh No.74/1997

‘D.S.Mathur e/c Shri P.B.Nag, retd. F.0. (C.M.), Western

éai]way‘ r/c ~Railway Colcny Gangapur City,., Distt.
Sawaimadhopur. |
..Appljcént
Versus
1. Unicn of 1India thrcuéh the ngerél Manager,
Western Railway, Churchgete,‘Mumbai.
2. Thé‘ DjVisjéna] Railway Manager, Weetern
Railway, Kcta. |
.. Respondente

Mr.P.P.Mathur, counsel fer the epplicent

“Mr. Manish Bhanderi, ccunsel for the respondents

CORAM:

Hen'ble Mr. S.K.Agerwal, Judicial Member
Hen'ble Mr. A.P.Neqgreth, Administrative-Mewber

CRDER

Per Hon'ble Mr. A.P.Nagrath, Administrative Egmber
This OR has béen filed by the appiicant with a
rrever theat the féspcndenés be cdirected to treet him as
Dissel:Chargeﬁan in the psy =ecele cf Rs. 425-700 w.e.f.
17.4.69 with 211 ccnseouentj61  bgnefjté. His further
prayer is that the respcndents be directed to promcte’him
tc the post of Senior Chargeman scale Rs._550j750_cn the

Steam side frem Janvary, 1976.

2. ' The applicant was 'appéinted ¢én the Steamr

Tracticn eide in the’ year 1954 and becare a Fitter

Chergeman cn 17.4.69. He underwent a ccnversion training



T

for fhe benefit of senicrity.

frcm Steam Tgactjon‘to‘Diesel Tracticon iﬁ the year 1972.

~

.It has been staféd by the éppljcant that he was pcsteé as

Diese1"Chérgémanxinﬁthe scale Re. 425-700 -en 12.6.73 in

-Ratlam Division. When some persons whc, according tc the

applicant were  junicr to him, were promcted as Diesel

»Chargeman in grade Rs., 550-750 ign#ring him; e ‘was

infermed thet when he was sent for treining for conversion

cocurse, he wae nct a Chargeman ahd that he bhad been

’

feVertgd on 18.12.72 -in Kota Divisien. Thus, bhe. is denied

prometion in the Diesel cadre. The respcndents dJdeclared

_him 2 having been reverted ffdm 18.12.72 fo 17.6.73 frorw

the post of Chargeman tc Fitter‘Mjétryrandvas a result of
this o?der' fecovetedv‘>an ~amount of Rs. 339.70 frem hie
salary stating that as cverpayment. He filed a case befcre

the Lakour Ccurt 'egainst this reccvery and his case was

decided- by the Labour Court cn 19.4.1984 in his feveur. It

wasg 'heldf.by'\the Labour Court that the applicent was

entitled to get salery oh the pcst cf Chergemen and ncot as
a Fitter Mistry. The ‘applicant adrits that 'he has been

granted further promction con the Steam side and he reftired

\

frem éefvice.while working_on~fhe Steam é&de on 31.3.1994.

3.0 . He has filed this OA primerily for the reascn
that sfter he had been declaréd as Chargemran by Ehe;Labour
Court,  the respondents should have absocrbed hir cn 1the

Diesel éide and that he wes entitled to be so absorbed and

tec seek further prcmctfon’ cn Diesel gide. For this

- purpese, he had filed OA No. 717/92‘whidh wags decided by

an order dated 2.8.93 with "an cbservation. that he

>

‘continued to_héld the post of Chargemzn and was entitled



4. Heérd the learned ccunsel for the partieé. We

find-xhaf the appiicant'é claim for béing absorbed cn the.
DieselASsde is totally frivclbﬁs. It-is not'diéputed that'
he belonQSAtCPSteamvcadre. There is no right vested in an

femployee' in the raiiﬁays te ferce 'himsejf inte another

vcadré. It ié for thé adwinistrétjdn fo decide whether the

reqﬁesf of an emrplcyee for chenge of cadre can be ac;epted

‘°or not. In this case, the applibént hés centinued in ﬁis

QWn'ﬁafent tad%e i.e, the "Steem . =ide and<we de not find

anyAfeason'forrﬁaking any grievance for not béing absofbea

in Diesel. side, ndtwithstanding the._fatt that he' had

already ﬁﬁdergone esteam cenverion tféining from Stear to

Diesgl. | |

5. : Regarding his prayer for p;omotion te the pest

cf Senicr.Cﬁargeman_on the Steaﬁ side tq'thé scale 550-750

from Jahuéry} 76, no argumenté were led before us by the

learned counée] ‘cn his behalf. ‘in any 4case} this‘ is o

stale claim and hobeless]y barfed by limitatjoﬁ. This

relates tc the pericd much earljerA than 3 years béfcfé

setting up of the Administrative Tribupal. éuch 2 claiﬁ

can in no way‘ be entertained by tﬁis; Tribunal. We,

therefore, fiﬁd this apbljcaht as totally frivo]ous and.

barred by limitation.

6. - We,-thérefore, diesmiss this OA bcth on merites

as also on the ground cf limitation. No costes.

TH) (S.K.AGARWAL)

l
dk_,i.a
 (B.P.NRGR

Adm. Member o ‘ Judl .Member



